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AMRITSAR OIL WORKS (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT 'JHA AZAD): Sir, 1 beg to move*:

“That the Bill to provide for the ac-
quisition and transfer of the right, title
and interest of the undertakings of the
Amritsar Sugar Mills Company in rela-
tion to the Amritsar Oil Works with a
view to sustaining and strengthening the
mucleus of public owned or controlled
units required for ensuring supply of
wholesome vanaspati and refined edible
oils to the public at reasonable prices
and thereby to give effect to the policy
of the State towards Securing the prin-
ciples specified in clauses (b) and (c)
of article 39 of the Constitution, be
taken into comsideration.”

Sir, the Bill provides for acquisition
and transfer of the right, title and interest
in Amritsar Oil Works, a vanaspati manu-
facturing unit of the Amritsar Sugar Mills
Company Limited, on payment of an am-
ount of Rs, 65.59 lakhs in lieu of com-
pendation.

The Amritsar Oil Works, Amritsar, is
an undertaking of Amritsar Sugar Mills
Company Limited. The management of
this undertaking was taken over by the
Central Government under Section 18A
(A) of the Industries (Development and
Regulation) Act, 1951, with effect from
13th September, 1974, On account of finan-
tial irregularities and mismanagement, the
undertaking suffered huge losses from 1971
onwards leading to its closure for about
18 months, On the request of the Punjab
Government and the State Bank of India
the management of Amritsar Oil Works
was taken over by the Central Government
Initlally for a period of five years. The
period of take-over was extended from
time to time and the last extension was
up to 12th September, 1982. On 3rd
September 1982, the Delhi Hogh Court in
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Civil Writ Petition No. 1410 of 1979 filed
by one of the Directors of the Amritsar
Sugar Mills Company held that the orders
issued by the Central Government under
the Industries (Development and Regula-
tion) Act 1951, for extending the period
of take-over of the management of this
undertaking from time to time were void
and that the management of the umder-
taking should be handed-over to the origi-
nal owners by 15th October, 1982.

The Central Government is of the opi-
nion that handing over of the management
of the undertaking to the original owners
will not be in public interest. It is, there-
fare, proposed that the Central Govern-
ment may acquire Right, Title and Interest
in the undertaking by enacting a legisla-
tion before 15th October, 1982.

‘At the time of teke-over of the mana-
gement of the undertaking in September,
1974, the net worth of this unit was nega-
tive to the extent of Rs. 85 lakhs. Dur-
ing the period of the Government mana-

_gement, industrial Reconstruction Corpo-

ration of India provided a loan of Rs. 65
lakhs and the State Bank of India gave
cash credit limit for working capital re-
quirement to the extent of Rs. 200 lakhs.
Immediately after take-over of the unit by
the Central Government a moratorium
was imposed on the past liabilities. With
the financial assistance and induction of
professional management by the Central
Government, the unit made progress from
year to year, From the third year on-
wards of the take-over, the undertaking.
has been making profits consistently. The
profits earned were ploughed back for ex-
panding the capacity and the turn-over of
the umit. All the accumulated losses have
been wiped out and secured loans to the
extent of Rs. 1.12 crores have been ré-
paid.

"SHRI SOMNATH CHATTERJEE: To
whom?

 SHRI BHAGWAT JHA AZAD:" To
those wha had given the loan.

SHRI SOMNATH CHATTERJEE:
Andbody other than the bank?

*Moved with the recommendation of

the President.
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SHRI BHAGWAT JHA AZAD: The
loan that we had taken from the bank,
that we have repaid.

The uait has built up huge reserves,

This unit and the units of Ganesh Flour
Mills Company Limited, the management
of which has also been taken-over by the
Central Government, are being utilised by
the Central Government as an important
instrument for implementing its oil policy
The refining of imported crude oil for
supply to consumers through the metwork
of fair price shops under the public distri-
bution system is being almost eatirely done
by these two undertakings. In addition,
they togetaer account for mearly ome-sixth
of the total vamaspati production in the
country.

In the context of the Government’s
edible oil policy aimed at giving an
effective role to the public sector units in
the regulation of the oil and vanaspati
market and ensuring supply of vanaspati
and edible oils to consumers at reasonable
prices, it is felt thay sufficient production
capacity under the management of Govern-
ment ought to be builf up and that the
Amritsar Qil Works and the Ganesh Flour
Mills together provide a strong pucleus for
this purpose.

The present healthy state of Amritsar
0Oil Works, Amritsar, is the cumulative
result of the various steps taken by the
Ceniral Government since its take-over in
1974, If the unmit is pot nationalised and
handed over back to the origimal owners,
there is comgiderable risk of its again be-
coming sick, Thus, toe results achieved
duriag the period of Goverament manage-
ment would 'be washed away. Tt will also
imped, the management of supply of im-
ported edible oils through the public dis-
ribution system. Thercfore, the nation-
alisation of the Amritsar Oil Works is
necdssary in public inferest.

The Bill provides for payment of
Rs. 65.29 lakhs as an amount in lieu of
compensation, This includes the manage-
ment compensation @ Rs. 10,000 per

. amam for fn, period the wvnit has been
under Goverament management. The Bill
Pmudes for appointment of a Commis-
sioner of Payments to whom this amount
m liev of compensation will be entrusted,
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is proposed that unsecured loans and
current liabilities which were covered by
the moratotium after the take-over amd
have not so far béen pald should b Lqui-
dated out of this amount in liew of com-
pensation. The balance amourt is proposed
to be paid to the original owners.

It ¥ proposed to incorporate a Bew
company for runting this bndertaking
The Company will be a wholly owned
Government Company.

The Bill also provides for continuatoe
of employment of all employees of the
undertaking in the proposed few company.

1 am sure, the proposed Bill will have
the support of the entire House. With
these introductory remarks, I beg to move
that the Bill to acquire the undertaking of

Amritsar Oil Works be taken into
consideration.
MR. DEPUTY-SPEAKER: Motion
moved:
“That the Bill to provide for the

acquisition and transfer of the right
title and interest of the undertakings of
the Amritsar Sugar Mills Company in
relation to the Amritsar Ol Works with
a view to substaining and strengtiesing
the nucléus of pablic owned or com-
trolled umits required for eénsuring
supply of wholésome vanaspati and re-
fined edible oils to the «pnw: at TCason-
able ptices and thereby to give efféct to
the policy of fhe State towards securing
the principles specified in clauses (b)
and (¢) of article 39 of the Comstitution,
 be taken into consideration.”

Shri T. R. Shamanna.

SHRI T. R, SHAMANNA (Bangalore
Sousk): Sir, 1 beg to move:

“That the Bill be circulated for the pur-
posg of eliciting opiniom theveon by the
30th November, 1982.” (4)

SHRI SUNIL MAITRA (Calcita
NMorth East): Mr. Deputy-Speaker, Sir, 1
rise t0 support the mein fhrusy of the Bill.
that is, the act of nationatisation. But, at
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this particular concern. If not directly but
by imiplitations and through the statement
of the Minister made just now, the Minis-
tér has stated tha; the concern was ine-
fficient "and incomipetent.

Sir, we support the measure of nation-
alisation not because of any illusory con-
cept that it is going to lead us to socialism
but because when the means of production
is nationalised and comes to the control of
the State, it also acquires an element of
public accountability, Therefore, from
that point of view, we support the measure
of nationalisation. Iy the Statement of
Objects and Reasons of this Bill, the Min-
ister has said: :

-

“It ‘has also been producing whole-
some vanaspati for sale at reasonable
prices in the open market.”

May I ask the question when the con-
‘sern has beem taken over.by,the Govern-
ment and has been run by the Government
and- is being run by fhe Government for
the-last 7 or 8 years and in the process of
running efficiently and competently this
particular firm, are you selling its product
cheaper? ‘The firm has not qnly wiped out
-thé losses but year after year, it is making
profit. But are you selling your products
at a vate cheaper than that of the gther
private sectar’s concerns which are selling
{aese products in the market? So, what
exactly you mean- by “sale at reasonable
prices in the open market”? Is it cheaper
than the prices that are being charged by
the private sector companies?

. Secondly, you said, by nationalising this
concern, you want to have a commanding

role in the public sector as far as edible oil

-is gopcerned: Thiag is what you have stated
4 your statement. In the public sector, at
the moment, as far as edibje oil is con-

cerped, it has accounted for 16 per cent.
;What are you going to do about the foreign
‘monopoly concerns who are already in the
edible section of the private sector? The

‘Himdustan Lever is operating and the other
"private monopoly concerns are also operat-
“ing m this industry. Therefore, are you
"::ml-mz take any conérete step so that
is* ‘commodity, sdible oil, could gain

& commanding height in the public sector

Amrhsar Oil Works  'OCTOBEK §, 1982

(dcqu. & Transfer of 324
Undertakings) Bill

and thereby the price-can be regulated,
production increased and people can take
the benefit? Will you also see to it that
the production that comes gut of the pub-
lic sector units is distributed through the
public distributon system?

SHRI SOMNATH CHATTERJEE
(Jadavpur): You must make that commit-
ment, (Interruptions).

SHRI SUNIL MAITRA: I am sorry to
state that while nationalising this company,
a reference has been made to article 39
(b) and (c) of the Constitution. Now,
article 39 (s) says:

“(b) that the ownership and control
of the material resources of the com-
munity are sg distributed as best to
subserve the common good;"

Article—39 (c) says, prevent concentration
of we:lth and means of production,

Now, while taking over this concern for
which you ‘are giving a compensation of
Rs. 65 lakhs, which by itself does not
account for more than 16 per cent of the
total production, are you really serving the
cause of article 39(b) and (c), that Is,
Directive Principles of the Constitution?
What about Tatas, Birlas, Singhanias and
others—that is the real crux of the pro-
blem—who today occupy only the com-
manding heights of the industral sector but
also today they have their clutches on the
throats of the entire economy of this coun-
try? So far as these big people are con-
cerned, the Directive Principles of the
Constitution are not being applied, When
this small undertaking is being taken
over—it is not bad; we support the mea-
sure of nationalising it—at the same time,
while taking over these small undertakings
or medium undertakings, such cvmical ex-
ploitation of the Directive Princples of the
Constitution ghould not be resorted to.
This is nothing but cynical exploitation.
When the Opposition tells you about the
Directive Principles of the Constitution,
you say, “We are conforming.”

SHRT SOMNATH CHATTERJEE: .
That is mentioned to gel the benefit of
Article 31C.

SHRI BHAGWAT JHA AZAD: You
know better why it has been given,
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SHR1 SOMNATH CHATTERJEE:
Therefore, you restrict it to that.

SHRI SIJNIL MAITRA: That is only
cynical exploitation.

SHRI SOMNATH CHATTERJEE: To
avoid a challenge in the court,

SHRI BHAGWAT JHA AZAD: 1t is
not a question of exploitation; it is only
to defend myself that 1 have done that.

SHRI SUNIL MAITRA: In the State-
ment of Objects and Reasons, it has been
stated that the company was not being
managed in a manner befitting its size and
position. Just now, the hon, Minister said
that the company had ‘accumulated a loss
of Rs. 85 lakhs. If I heard him correct-
ly, when the company was taken over, he
said that it was “minus” Rs. 85 lakhs. That
means, T tike it. that the loss was to the
extent of Rs. 85 rakhs when the company
was taken over. The comptny is now be-
ing nationalised. 1In between the date of
taking over of the company and the date
of natonalising the company, when the Bill
has been presented to the Lok Sabha today,
the management has been vested in the
Government; the losses have been wiped
out and toduy this company is making
profits. What for are you then giving the
compensation of Rs. 65 lakhs? Is it for
mismanagement or for inefficiency or for
incompetent running of the compaay? In-
stead of prosecuting these thieves and
cheats who have defraided not only the
consumers but ‘also the country and the
public at large, you are doing out a
handsome compensation of Rs. 65 lakhs:

Not only that. In Clause 7(1), you are
proposing a compensation of Rs. 65 lakhs
ang in Clause 7(2), you are proposing that
Rs. 10,000 per annum should be paid to
the erstwhile management of this con-
cern for the deprivation of management. T
do not remember to have gone through
such provisions in other Bills.

SHRI SOMNATH CHATTERJEE: A
similar charity of public money has been
made.

SHRI SUNIL MAITRA: Why are you
Paying Rs. 10,000 per annum? Is it be-
cause these people have been deprived of
management? They should have been
prosecuted. But instead of prosecuting
them, instead of putting them in the lock,
you are paying them as reward Rs, 10,000
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per annum from the date of taking over
till the payment of money. Again, apart
from paying Rs. 10,000 per annum ‘and
Rs, 65 lakhs as compensation, till the
money is not paid you are paying interest
at foe rate of 4 per cent.

So, this nationalising of the company, I
think, does not conform to the Directive
Principles of the Constitution, to article 39
(b) and (c), as enunicated in the Constitu-
tion of India.

In Section 16(2)(b), it ig stated:

“All amounts due in respect of any com-
_pensation or liability for compensation
under the Workmen's Compensation Act,
1923 in respect of the death or disable-
ment of any employee of the Amritsar
Sugar Mills Company in relation to the
Amritsar Oil Works, unless the said
Company has, under such a contract
with insurers as is mentioned in Section
14 of the said Act, rights capable of
being transferred to, and vested in, the
workman.”

It is good that you have made provi-
sion for this, buy T would like to know why
a provision in respect of the outstanding
wages or dues of the workers apart from
what you mentioned in the above Section,
has not been made, I think it would be
better if this provision is also incor-
portted here.

In Section 16 (2) (c), it is stated:—

“All sums deducted by the Amritsar
Sugar Mills Company from the salary
or wages of any employee of the Am-
ritsar Sugar Milly Company in relation
to the Amritsar Olf Works for credit
fo any provident fund or any other
fund established for the welfare of the
employees but not deposited to the cre-
dit of such funds”

In other words, it means that if the
management has deducted from the wages
of the workerg and has not credited to the
provident Fund Accouny of the workers,
it will come as a first charge on the liabi-
lities. It is good that you are paying. Why
this thing las happened? Why shouki it
not be recovered from the persoms who
have been managing this Company? I
assume that this is a case where there must
have been some money which is payable
to the workers by the management.
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MR. DLPUTY-SPEAKER: You can
suggest thay when compensation is paid by
the Government, these can be deducted.

SHRI SUNIL MAITRA: Yes, That is
all right. You credit to the workers’ ac-
count in tlic Provident Fund. I agree. Tt
is all right. 1 support it

MR. DEPUTY SPEAKER: When they
Nave alreacy recovered this Account from
the employees and they have nog paid it,
compensatipn is paid by the Government.

SHR1 SUNIL MAITRA: My question
is. at the sume time, why these persons
should not be prosecuted. "When vou say
thai there is no such law for prosecution
may 1 beg 1o draw your attention to the
fact that v'en there is no law 1o deprive
the workess of their legitimate wages, a
new law is being enacted by this Parlia-
ment, that is the very 7th Lok Sabha in
order to deprive the Life Insurance Corpora-
tion employces of their due wagesfl Itis
becuuse there is no law and the law that
was in existence was struck down by the
Supreme Courl, says tnat existing laws do
not give any protection to the Life In-
surance Corporation management of the
Government of India. On  (he contrary.
enisting lawg do help the employees. In
that case. it was possible for you 1o pro-
mulgate, formuliate and enacy a legislation
to protect the intercsts of the employers.

Now . in this case. if you argue that there
is no such law 10 prosecute the erstwhile
owners who mismanaged or embezzled the
workers” money. if really the Government
i1s in favour of protecting the interests of
the workers, which they have proclaimed
loudly time and again. them Jet the Go-
vernment come ouy with a piece of lefis-
lution that in such cases they would be
proseculing erstwhile proprictors of sucn
concerns.

1 is good that the Government today is
bringing this Bill for nationalisation.

But, T would bring to the notice of the
Government that there yre umpteen num-
ber of cases pending that is, companies and
factories and mills whose management has
been taken over by the Government. For
cxample in the city of Calcutta from
where 1 hail, INCHECK., National
Rubber. steel and Alloy Produats, Bengal
Potteries and so miny companies are there
whose mamagements have been taken over
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by the Government and the Goveramnt
of India has been assuring us, again and
again,, that all these Companies would be
nationalised. Already, the Government has
poured in amountg to the tune of Rs. 30-
50 crores in these concerns. But as yet the
Government hag not nationalised these
concerns, :

I would request the Hon, Minister—of
course, the Minister is not responsible for
nationalisation of these concerns—but
tarouzh the Minister, the Government of
India that in the cases of the concerns
where you huve taken over the manage-
ment, please do come out with the Bills
to nationalise these concerns so that the
workers ag wel us the public and the peo-
ple at large  feel assured that the
that (he Governmemt is really seized with
the good interests of the public.

13.00. hre

The Lok Sabha then adjourneq for
lunch 11l fourteen of the Clock

The Lok Sabha reassmbled after Lunch at
seven minutes past Fouricen of the Clock

(Mr. Deputy Speaker in the Chair)

Amritsar Oil works (Acquisition ynd Trans-
fer of undertakings) Bill-—contd,

MR. DEPUTY SPEAKER: Now. Shri
G, 1. Dogra,
or fatare: wle St (smw)
e feget it amg, 7 smawr P
w2 FTAT E T Arew a8 e Fr g
faar | 7 awenfa 9 A sTA A
6 @l &1 FF Fama  fafrezz

f= T ot ®1 NFTFT  WTEW
ITT F1 Taw fwar smom
gerEaT w=ifaEt #1 geer @y
gaifax sz fedt w1 feete we
@ AT 1 faw FA *T @ETa
q FT TG, I FEAATT F wfd
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¥ ¥ wifwg Tg FE Tifed Frr

AT WY A WA Wy & wfq W
wifgd | 7 wmaw Afew ¥ 1@ Aw@

© A g wfa@, AfeT arir & fo
|

faay o gromr gfez @rav g, @
Frarifen dazx ¥ & fa7 a7 ofeaw

dg 1 A= faegw avefy @ 3@
AT & | W T JAr F qgAAT {
Ffearf gt § 1 W TER A W
fasmaa wad qraw Al @, @ W
39 FREE F IFHEL FE |
Unedible Oil & a‘g FTefa ®

q WOET AR g T N g,
g FgT wTEAT g 5 ¥ € ¥ 4
F g st #r§ ot e wraeh @
FEHT AT FATITT FT HIT T KTRIT

T AR ¥ Y F R gRqATT

an g fF wTad @ ey ¥ foad qmw

faar : .

ot T feg (gfeare) @ Immee

| wgrm, s $frw and ¥ ad-d

TR IFT @ WA A AT (AU
FO ' JTCIT Afaw ¥ 1 awrE
I THTETT F A07 7 g A ey
W §F ST & wola & a9, 9
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T wh & | oW weR Afed W
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WTHTZT TC 35 HIA F 47 § |
qE WY W KT IAT AT ogrEy ]
@R | gfg o™ .FB FOT AR &
W Tq WEF &I ZTA § IATAT AR
g ar wroEr swqEr AfaEt w1 S =T
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w1 azfaq, #4ifE {7 H AT TGFa
FUT EET ST W & 1 36 FAF
T w AN g @ €
T wATEr & faw qidr v f ¥
fog 75 & | aW FI@W w9

%Al | ANfadl aEET ¥ & F 2w
#t wd&y wt faerar @ wwar g oo

SHRI R. L. BHATIA (Amritsar): Mr.
Deputy-Speaker, Sir, perhaps Shri Jagpal
Singh thought that he was speaking on the
Finance Bill and he could express his views
on all types of matters. 1In fact, the Bill
before the House is very simple. The
Amritsar Oil Works are being nationalised
and the only relevant point was about the
compensation being paid to the people con-
cerned. This poiny was also raised by the
earlier speaker, Shri Maitra and he said that
no compensation should be paid to the
peaple whose property we acquire, Now,
ii is the cardinal principle and policy of
our Government that on the basis of equily
and justice we must pay compensation for
any property that we take and we are 10l-

lowing that policy,

With regard to the Amritsar Sugar Mill,
this company was incorporated in 1924 as
a public limited company, But after some

time this uni; became sick not becanse it

was not profit bearing, not because there
was something wrong with the machinery,
but because there was a rift amony the
directors, there was misappropriation of
money and the result was that the factory
was closed.

1 represent Amritsar and at that time [
represented to the Goverrment thet the
management of this concern should be
taken over because a very large number of
workers were unemployed and then efforts
with the owners 1o settle the affairy, my
intervention as well as the intervention of
the district authorities with an idea that
this company may run properly were not
successful, I approached the Government
of India in the yecar 1974 while Shri B. P.
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Maurya was the Minister incharge. 1 am
grateful to him that he took an immediate
decision and took over the management of
this compay.

S M -~ -

When this company was taken over, the
owners took away some important machi-
nery and for 18 months, this factory was
closed. Therelore, a good deal of labour
and hard work was to be done to enable
this factory to run. The credit goes 10
those workers who were idle and who
were keen that this company should be
nationalised, And the moment this com-
pany was nationalised, without bothering
about their past remuneration, without
bothering about their gratuity, about non-
payment of bonus etc., they worked day
and night to get this company going, and
this company started working in the shor-
test possible time. Therefore, I must say
that the credit again goes to the workers
and the management appointed by the
Government of India, that they produced
quality goods. We were short of edible
oil ang vanaspati ghee and the other pri-
vate factories were making - huge profits,

since this  factory was  closed,
When this factory was opemed and
it started functioning, the

prices of these commodities began to sta-
blise. The Government of India also
thought of increasing its capacity. At that
time it was only producing 50 tonmes a
day, then the capacity was raised to 80
tonnes, 100 tonnes and now they are
producing 150 tonnes per day and cate-
ring to the needs of the local people.

As 1 said after the management of this
company was taken over, the prices of
vanaspati in Punjab were stabilised. This
is because this company became a pace-
setter. This company was not nationalis-
ed for want of profitability, it had only
two objectives in view! one to provide
work to the labour, which had been idle,
and wto, to provide this essential com-
modity at a reasonable price.

At a time when there was no control
of vanaspati, this company of their own

OCTOBER 5, 1982
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therﬂultwasthataﬂtheprl_nueompa-
nies in Punjab had to follow suit and Pun-
jab has thus been a beneficiary to a great
deal because of the nationalisation of
this company. I congratulate Shri Jha.
Now, they are acquiring and nationalising
this Company, Formaly, the management
was taken over. Shri Jha is a progressive
man and he has a great love for the labour
and he is motivated by this reason. I con-
gratulate him that he is taking over this

concern,

Another objective for the taking over
of this concern is that we want to ensure
the essential supplies to the Public at. rea-
sonable prices. And the third objective for
which we are nationalising this concern is
that we are committed for the public ’
undertaking. We want that the public un-
dertaking should have a commanding
position in our economy, because the pri-
vate sector is an unbridled one. With the
control of its factories, the Government
will be able to increase its capacity, sell
its products at reasonable prices and en-
sure this essential commodity to the
public.

While I congratulate the Hon. Minister
for this, I have some points to raise,

According to this Bill he has appointed
a Commissioner who will pay compensa-
tion. I would like to know whether those
workers who started this factory in the
year 1974 and had lying idle for eighteen
months, will be paid their wages, their
gratuity, their bonus that have got accu-
mulated? And if so, who will pay? Then
who will be held responsible for this? I
would like to know whether the Govern-
ment is going to fix this responsibility on
somebody and ensure that they are paid
their dues? Sir, the Governmen; is going
to pay about Rs. 84 lakhs as compensa-
tion to the Company, I would like to
know whether the .Government will under-
take to deduct that amount to be paid as
workers dues from the amount that it is
going to pay as compensation to the Com-
pany. I would request the Hon. Minister
kindly to look into the matter because it
is a very vital issue facing us.

The second poing that 1 want to raise is
that a fire had taken place in this concern
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some months back and there hag been a
loss of Rs. 2/- crores. 1 would like t0
know whether the Government will fix
this liability on  somebody? I would also
like to know whether those people who
were the owners of Amritsar Sugar Mills,
from whom the Government has taken
over, are responsible in setting fire to this
mill? ’

SHRI SUNIL MAITRA: Was i not
insured?

SHRI R. L. BHATIA: It was insurcd,
‘but who is responsible? The Government
must fix responsibility on somebody. And
I would like that some outside agency
should inquiry ‘mto the matter as to why
this has happened.

The other point is that there is no con-
trol on the prices of Vanaspati at present
and this Company is fixing a reasonable
price on its own and is selling it. I would
not like that the Government should losc
or make unnecessary profits, But Gov-
ermment has also taken over some other
Vanaspati Mills like the Ganesh Flour
Mills in Delhi, there should be some ra-
tional pricing policy since the prices of
Vanaspati are fluctuating because of fluc-
tuation of oil prices. Therefore, some
kind of stability should be provided in this
concern also.

I would also not like that the distribu-
tion of this product is left to a single man
the Manager of this Company, It is the
Manager of this Comnay who is issuing
100 tins a day to somebody and much
less to others. It is more or less a favour.
1 think the State Government has not
taken over its distribution to itself. I would
like the distribution process to be systemis-
ed in 4 manner that you have a special
advisory committee which should form a
policy on the basis of which this distribu-
tion should take place. The Punjab Govern-
ment is not undertaking the distribution of
this essential commodity, sp that the Gov-
ernment does not get a bad name but it
is necessary a fair and equitable distribu-
tion is done,

With these words 1 comgratulate the
Hon. Minister for bringing this progressive
measure and I hope that the points which

Undertakings) Bill

I have raised will receive his due consi-
deration.

1 Wegallgw wfeg? (sww) -
IeE wEEE, W@ fagaw wpEE
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(Shri Somnath Chatterjee in the Chair)
SHRI T. R. SHAMANNA (Bangalore

South): Mr. Chairman, in the first instance,
I want to congratulate the Government
that at least this concern, which is on ths
verge of liquidation, has been taken over.
The result is that a company, which is
about to be liguidated, has become pro-
sperous and is able to earn profits. It
is @ very good instance to show that the
entreprencurs take over concerns like this,
just to transfer money from one concern
to another. Particularly, in this case, a
sugar company has taken over an oil com-
pany. It is a very strange case because
there is nothing in common beiween a
. sugar company and oil company. Just
because a sugar company wanted to have
control over another company to make
some financial adjustments, this was done,

In the case of Government-managed
undertakings one of the main problems
has been that they do ' not have enough
of requisite staff to manapge the aflairs of
the company. One of the causes for
liquidation is the want of new modern
machinery. Nowadays machinery becom:
obsolete very fast because of the advance
of science, and they will have o be r1e-
placed immediately. In many cases, the
concerns are not able to replace them
because of financial difficulties.  Another
reason is dispute between management and
labour, Because of these two reasons,
many concerns are in a very bad position
and on the verge of liguidation. 8o, 1
suggest 10 Government that they should
have some: proper machinery to have con-
trol over the mamagement. It would be
better to have a cadre of officials, who

(Acqu. & Transfer of 352
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have experience in industrial ‘and business
management. H one IAS officer is put
in charge ofa big concern, especially when
he is not going to be there pérmanently,
he will not take persofial interest in the
successful working of that undertaking.
Therefore, my suggestion to the Govern-
ment is to have a band of irained officers,
who have emough experience lm industrial
and business management.

This is a very simple Bill. Most of
the clause of this Bill relate jo manage-
ment, payment to the workers, payment of
other liabilities etc.  There is not mach
to comment, so far as these clauses are
concerned,

It is dificult for Government to take
over a concern, which is on the verge of
liquidation.  Every joint stock company
is required to file with the Registrar of
Joint Stock Companies a copy of the
profit and loss account and balance
sheet every year. If only a watch s
kept over such returns, especially in
the case of those condgrns which arc en-
gaged in the production or distribution of
essential commodities, Goverffment will be
able to know well in advancq which com-
pany is doing well or not doing well. Thoss
concerns which are not doing well should
be given a warning. If they do not pay
heed to that warning, then those concerms
should be taken over.  Because, if the
concern is already in a very bad position,
it would be very difficult for the Govern-
ment to see that it is set right. So, a
technical cell should be appointed in the
office of the Registrar of Joint Stock Cam-
panies to peruse the balance sheet and the
profit and loss accounts of all the concerns.
Now what happens is that these returns
are simply filed without anmy usc being
made of them. If only a proper study
is made by competent people of these
returns and prevemtive action is taken, it
is possible to bring back to working con-
dition many of the undertakings which are
now on the brink of liquidafion. And
therefore, the Government should take
some steps; it should have a strong waich
over the concerns with particular atten-
tion paid to the production of ecssemtial
cemmodities. In the case of Amritsar Oil
Works of course it is appreciable to fiad
that the Government has done a very good
job in managing the concern and it b‘ll
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liquidatod most of thq liabilities. It has
arranged to pay Rs, 65 lakhs being the
cost of the assets taken over and it has
aleo paid interest. Also the Governmeni
has given a profit at the rate of Rr
10,000 per year from the time of take.
over. Therefore, it is clearly a matter
of giving credit to the Government for
having done such a good job. Similarly,
there will be many such concerns whick
will be on the verge of liquidation and the
Government should sco that those concerns
are set right in time. The biggest pro-
blem that we have is finance because when
a concern is already in a bad condition,
money will be required for replacement
of obsolete machinery and also for pay-
ment of immediate liabilities and for the
purchase of raw materials. Therefore,
the Government must make some arrange-
ments whereby those concerns are brought
into a good shape in time, and finance
should not stand in the way particularly
when a concern requires money fir re-
construction.

Sir, now-days im some cases the Gov-
ernment is making an outright purchase.
1 wish to know what is the policy of the
Government in this regard. In some
cases they take it as outright purchase and
in some other cases they take it only for
management. So, I would like to ask
the Minister what is the policy involved
here, that is, when are they going to pur-
chase and when arc they going to take it
for management only. Of course, it is
good if a technical cell is appointed to
make a study of the working of such con-
cerns. .

I once again request the Governmens
to sco that proper persone are put in
charge of the management, If persons
who have no knowledge of industrial
management and busincss management are

put in charge of the management, they"

will not be able to do a good job, There-
fare, if such concerns are to be managed
well, the Government have to see that pro-
per men at the helm of affairs are put
in charge of them,

When I moved my amendment, I had
Do idea as to what is ‘the part played by
the Government. Now, I am very happy
to find that the Government has done a
8ood job and therefore, I am satisfied and
2173 LT—12. 5
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I will withdraw my amendment. I am
happy that Amritsar Oil Works have been
put on a sound besis and so I am satls-
fied that the Government has done a good
job. Therefore, I withdraw my amend-
meat, .

W oAw  wew s (wie)
awafy o, wifefys 30 (1) WX
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“The Central Government shall, for
the purpose of disbursing the amounts

payable under Section 7 to the Amritser

Sugar Mills Company, by notification,
appoint a Commissioner of Payments”,

Appoint a Commissioner within what
period?
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W W b v @ T i
fdwr 7 ag age wravee § fr o
goe A gfae ¥, @Y IEwr e
woet, W WiT wiew  Rafr o
o em-dtr v wifyg 1, W Do
qws §o Qo W Huw W, W
Iq T ¥ FEt e LA
g war wWEew Tae R e 9T
R qoke gawr gem

SHRI NARAYAN CHOUBEY (Midna-
ponte): Mr. Chairman, Sir, actually our
Government is following a peculiar policy
and trying to pose the State capitalism as
socialism. And, of course, we find the
samething here also. The Government
themselves have stated that the manage-
ment of this company had failed to run
this company properly and they incurred
losses. They did not pay salary to the
workers for three months, They even
took away the money which the workers
paid for the Provident Fund. They did
not pay the amount in the ESI Fund.
Such is our condition, such is our State,
such is our policy and such is the condi-
tion of India—I mean, capitalism.  Still,

the Government, instead of punishing this

management, are going to pay rupees sixty
four lakhs and some thousands. It has
been already mentioned.© Not only that
an amount of Rs, 10,000 is paid znnually
and the maximum amount is Rs. 81,000
and the interest will also have to be paid.

My hon, friend Shri Vyasji expressed
wery honest sentiments to the common
toiling people of our country, India, and
he expects that the Government will be
and should be doing something,

no rules and no provision to arrest such
persons. The Government do have fthe
provision to break the strike. The Gpv-
crpment: do have the pravision to snafch
away the right of the struggling Kisans.
The Goverament do have the
might to baeak amy demegratic movamest.
The Government do have the right to beat
the peace mirchers who had come yedigr-

But even-

after 35 years of independence, there are’
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day te attend the march, at the ruilway
platforms of Lucknow, Allahabad and
Hampur. Mr. Vyas oxpects that this Gov-
crameat should do something for the war-
kers. But even if the Minister wants to
do something, he cannot do so long as
this system of capitalism remains in this
country. So, we may bewail or weep or
whatever it may be, that will happen.

Agyhow, we oppose it. We do not
want that this heavy amount of compensa.
tion should be given to thege gentlemen,
If there is any specjal power lying with
the hon. Minister, he should make nse of
it' so that this heavy amount, of compensa.,
tign can be checked. We are against mak-
inig payment of any compensation. If he
has any power to minimise it, he should
use it. At least why should not the 18
mnoths’ payment which is to be made to
the workers or the provident fund amount
which has to be paid by the Government
after taking over be taken from these gen-
tlemen, from this management? Why
should this not be deducted from  the
amount of compensation to be paid to
them? I do not know whether there |is
any special rule or any provision which he
can make use of so that some punishment
can be given to this management which
has eaten up and bungled everything

Secondly, regarding oil, you know that
our country is facing a severe edible oil
crisis and the Governmeent has been com-
pelled to import it. I am not blaming
it. So long as there will be crisis it will
be compelled to do it.  Naturally, this
company itself depends upon the imported
oil. How long will this import continue?
Although it is not your Department but
stil you are in a Ministry, in a Cabinet,
and I want to know whether efforts will
he made to produce oil seeds in sufficient
quantity so. that we can save our money,
our foreign exchange and our conntry can
become self-reliant in the matter of edible
oil.
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whatever oil is being imported, The Gov-
ernment should intervene and ses that dis-
tribution is done properly.

You know very well that we are for
public distribution system. Now, only
opening fair price shops does not bring
public distribution system into being. This
is"a khichri that we are contnuing to have,
Some very small units and oil producing
mills are under Government control. Al-
most the entire kingdom of oil producing
mills is in the private sector. Naturally,
it is impossible for the Government to
control anything. Similarly, in textiles
sector, some textile mills are under the
control of Government and that too there
is total mismanagement. A vast number
of textile mills are in the private sector.
So, whatever sector you are entering, we
urge upon you and we request you to
nationalise the entire sector, not one mill,
if you are to supply edible oil to our
countrymen at a proper rate. If you
want to intervene in this sector of oil, you
are to nationalise the entire sector and you
are to enter into the wholesale trade in
oilseeds also.  Otherwise, with all your
good wishes you cannot help the poor
people from getting oil at a proper rate,

Lastly, as stated by the Congress (i)
M.P,, it is the manager who produces and
it is he who distributes. So, knowingly
or unknowingly, overtly or covertly, you
are allowing corruption to creep in and
allowing corruption to continue. I would
suggest that this thing should be looked
into and proper arrangements should be
made for proper distribution of whatever
production is made there.

Regarding the management also, I would
like to say one thing. Today, we had
met our hon. Minister, Shri N.D. Tiwari.

You know in Bengal, there are National
Rubber and other factories. You are
giving lumps and lumps of money to them
but that is being misused. This is the
result of your taking over,

Kindly see that in an oil factory produc-
ing edible oil, you do not put a man who
brings out keroseme. In a factory which
produces shoes, do not put a man who

(dcqu. & Transfer of 360
Undertakings) Bill

knows only how to weight wheat. Pro-
per management is cssential.  Kindly
look to this point also,

No doubt, since it is a question of
nationalisation, we are not against it. W
do support it. .

But we hope that you will kindly see
that these things are looked into,
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THE MINISTER OF STATE IN ;FHE
MINISEERIES OF CIVIL AVIATION
AND GIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): Sir, I am really
gratefyl to the ‘hon. Members all of whom
‘have supported this Bill.

{Of course, some of them have their re-
servations and those reservations flows. out

-of .the policies.that they follow.in their par-
‘ties. The complaints of some of them who

+have criticised .this .Bill -are ;that .we .are
mot \going in very fast and ,that sthgy .are
mot opposed 10 what should be nationa-
lised 'but .some of them feel that the .en-
tire oil Jndustry should be mationalised,

The main points that have come sut of
these is dbout the oil price, its produc-
tion anmd its distribution. Fhat is one as-
pect. Another aspect of ‘it is ‘about ‘the
compensation. The third is about the “pay-
ment to workers. The fault is about the
proper management. If T can divide their
eriticisms, they .are four. There is a fifth
category .also, A couple of them have
spoken about everything on earth—about
the farmer, irrigation, electricity as well as
nationalisation and about so many things.

But they did,not tauke thz name of Amrit-
sar _Oil Works, That is the fifth cate-
s8ory. Naturaully, all of them have given
their good comments, the longest ones,
possible.. Thase ,1 have not to angwer. As
swegards the .criticisms of others, they have
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been very constructive and they have also
supported this Bill. So, 1 am grateful to
them.

About the production of Oil and its
distribution in the country, to-day, we
have a gap. That gap is between 12 to 14
lakhs tonnes. From time to time, we have
to import that. But the facts should be
appreciated. In this country, a farmer has
got quite a few choice. In spite of Gov-
ernment’s giving incentives for the pro-
duction of oil seeds, they have not been
able to bring them from production of
other crops to the production of oil crops
since they have got much more profits in
them. So, by way of incentives, we are
trying to make the farmers to produce
this. To-day, with the increase in popula-
tion in the country, the consumption of
oil has also increased. It had almost gone
up—a record production was in 1975-76.
We have not been able to go up after
this. That is because, the farmers have gol
many alternatives, They have the alterna-
tive to produce the other crops from which
they get more than what they get from
oil seeds. Our difficulty T want to share
frankly with this House. We are trying to
give incentives to the farmers. For exam-
ple, we give incentives to produce ground-
nuts so that we can get oil. The other
thing that we are doing is this. We are
trying to have oil from mon-conventio-
nal things also. What we are now doing is
to get rice bran. We should have it from
the cotton seeds as also from sal seeds.
That is one way of how Government are
trying to do this. In due course I hope
a8 and when we go forward, we may be
able to have increased production for this
gap that we have to-day in the country.

The other and most important thing
which the hon. Members said was about
the price and distribution of it. Shri
Dogra, Shri Moitra and other friends have
said that whatever we bring, that must be

properly distributed. That is true. At pre-
sent, there is a gap between the demand
and supply. So, we have to import it from
the foreign countries. According to the
demands from different States, on a cer-
tain principle, we give that to the States.
State Governments and Union Territories
are respomsible for the distribution of oil.

(Acqu. & Transfer of 368
Undertakings) Bill

We always try to meet them and also
give our advice and opinion, In the light
of the discussion and criticism that we get
in the House I certainly write and add-
ress them that this is the feeling of the
House and that we should try to amend
our distribution in such a way that it
may give maximum satisfaction. We will
do that again.

Sir, the most importamt criticism has
been about the compensation. You are an
expert on this and also other friends and
you know that this compensation of Rs.
65 lakhs is the book value of assets on
the day when it was taken over. This we
have to pay under the law of compensa-
tion as it stands today which has been
amended quite a few times starting from
the first amendment, second amendment,
third amendment and fourth amendment.
Hon. Members should know that we also
would not like in cases where they have
so much mis-managed but their book value
was Rs. 65 lakhs, Possibly we might not
have given the compensation but as on
today under the law national compensation
has to be given. Now, Sir, in this case
they may again challenge and say it
should be on the basis of today's assels
value, But we have got the opinion of
the Solicitor General who has said that it
should be on the basis of book value of
assets on the day of take over.

MR. CHAIRMAN: But it should not be
an arbitrary amount.

SHR1 BHAGWAT JHA AZAD: This
is the book value. It is not an arbitrary
value. It is book value plus this amount
which has been provided,

Sir, the hon. Members will appreciate
that in this case the mill became sick.
We took it over. We took loan from the
State Bank and managed it. Year after
year we made profits. We paid off the
secured loams. One of the Directors of
the Company went to the court and the
Delhi High Court said, give over this un-
dertaking before 15th October. This was
the decision of the court. We are manag-
ing and we are managing well.

Sir, it is very important for us as the
hon, Members have also shown anxiety.
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In the light of the Oil Policy of this co-
untry ome-sixth of Vanaspati today in the
country and also refined rapeseed oil we
are getting from these two units, namely,
Amritsar Oil Works and Ganesh Flour Oil
Mills which is distributed through 2.85
lakh fair price shops in the country. If
this is given over then it will be a great
set-back to the public distribution policy
and that is why we have taken this
course. My friend, Shri Sunil Maitra, said
why have we taken recourse to clauses
{b) and (c) of Article 39.

(Interruptions)

SHRI SUNIL MAITRA: 1 want enacl-
ment of legislation to  prosecute these
swindlers,

SHRI BHAGWAT JHA AZAD: I am
in full agreement with my friend that
swindlers must be prosecuted under some
law. In this particular case we have taken
re-course to  cluses (b) (c) of Arti-
cle 39 because we apprehend this gentle-
man who has mis-managed may again go
to the court, Therefore, for the implemen-
tation of our national policy, we arc tak-

ing over because our oil
policy is an imporant  policy.
It is an essential commodity
which we will have: to take over

and we have done that. Regarding their
wages, the workers have suffered for 18
months. We have the Compensation Com-
missioner. The amount that we fix as
compensation will not be paid to the
owner but the amount will be placed at
the disposal of the Compensation Com-
missioner, These unsecured loans are not
much. Regarding workers’ dues, they will
have to apply to the Compensation Com-
missioner, and they will get these from
him. We do hope that they will be able
to get their dues from him without diffi-
culty,

About proper management, it is true, it
is not enough that we take over sick
mills, it is not enough that we nationalise,
it is not enough ‘that we form Govern-
ment-owned company as in this case, —
but the most important thing is, we must
have proper personnel, we must have pro-
per managers to run it. In this case we
have shown an example. Hon Members

have spoken about public sector policy,

Undertakings) Bill

about nationalisation policy and all that;
about wvarious aspects they have spoken.
Here is an example of a Government-
owned management which has given a
clean ang clear profit. From a turn over
of Rs. 8 croreg in 1975-76 we have now
come to a turn of Rs. 42.51 crores, It is a
good example. We hope that after we take
over the management this will be able to
do much better. We started almost with a
scratch, It was minus Rs. 85 lakhs. Now
today we have Rs, 795 lakhs worth of as-
sets. Per day we are having 125 M, T.
of Vanaspati production and refining of
25 MT of repeaseed oil of the Amritsar
Unit. From Rs. 626 lakhs in 1974.75 the
turn over has gone up to Rs. 3743 lakhs

in 1980-81 and Rs. 42.51 lakhs
upto July, 82. Here is an example.
It may be a  small example,

but it is an example where the manage-
ment has been doing well under the Gov-
ernment. When we take over and form a
public owned company we hope that it
will be able to do much better and it will
be a good example to others to know
how management can be run in the pub-
lic sector. Because, it is not only the pri-
vate sector, but the public sector can also
run them well.

Many other points were also raised by
hon, Members. 1 am greatful to Maitra Ji
and other friends who have given us their
valuable support.

Of course, about nationalisation policy
and all that I cannot reply to all the
points raised at this moment. I am great-
ful to Mr. R. L. Bhatia and Vyas Ji who
have seen this legislation in its proper
perspective and given us their support,
There were one or two criticisms about
fire, about the management there, about
future planning ete. I assure them that we
will look into all these things. We will
see how it happened. About fire, Mr.

Bhatia and Mr. Daga raised some points.
We will look into these. But here is an
example where an undertaking has done
very well in the past few years. We hope
that after nationalisation when Govern-
ment takes over, they will be able to do
much better and it will mark another mile-
stone in the oil policy of this country be-
cause both Amritsar Oil works and Ganesh
Flour Mill will go a long way in suppor-
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‘ting our ‘oil ‘production ‘and -distribution in
‘this' country.

With these words 1 once again express
my profound thanks to hon. Members ‘who
‘have given their unanimous ‘support 10
this piece of legislation. Thank you.

MR, (CHAIRMAN: Are you withdraw-
‘ing youy amendment for -Circulation .of the
Bill, Mr, Shamganna?

SHRI T. R. SHAMANNA: Yes. 1 seck
Jeave of the House to withdraw it.

Amendmenr No. 4 was, by leave, with-
drawn,

MR. CHAIRMAN: The question is :

“That the Bill to provide for the ac-
quisition .and transfer of the right, title
.and interest of the undertikings of the
Amritsar Sugar Mills Company in rela-
tion to the Amritsar Oil "Works with a
view .to sustaining and strengthening the
nucleus of public owned or controlled
units required for ensuring supply of
wholesome vanaspati and refined edible
oils to the public at reasonable prices
and thereby to give cffect to the policy
of the State towards securing the princi-
ples ‘specified in clavse (b) ‘ang (c) of
article 39 of “the 'Constitation "be taken
into consideration”,

The motion was adopted

MR. SHAIRMAN: The House will now
take up clause by clavse consideration ‘of

“* the Bill.

The question is:

“That Clauses 2 to 9 stand part of
the .Bill.”

The motion was adopted,
Clauses 2 to 9 were added to the Bill.

Clause 10—~Duwty of persons to  account
for assets. elc.

Amendment made
"“Page 6, line 26—

for “belong” substitute “bélongs” ()
(Shri Bhagwat Jha Azad) :

MR. CHAIRMAN: The question is:

“That Clause 10, 4s amended, ‘stand
part of the Bill".
The Motion way adopied.

Clause 10,.ay amended, was addéd to the
Bill,

'Clauses—11 and 12 were added to the Bill.
Clause 13 Provident Fund and .other

fands,
Amendment ‘made

“Page 7, ‘line 34,—

for “funds” substitute ‘fund (2)
(Shri Bhagwar Tha Azad)

MR. CHAIRMAN: The question is:

“Thay Clause 13, as amended, “stand
part ‘éf ‘the Bill".

The Motion was adopted.

Clause 13, cas -amended, .added
Bill.

Clause 14 was aded to the Bill.

Clause 15 ‘Payment ‘by ‘the Central ‘Gov-
‘ernment ‘to “the 'Commissioner.

Amendment made

“do .ihe

“Page 8, line 16—
for ‘the amount” substitute “the
amounts’ (3)

(Shri -Bhagwat Jha Azad)
MR. CHAIMAN. The question s :
“That 'Clause .15, as amended, stand
part of .the Bill."
The motion \was adopted.

Clanse 15, as amentléd was adeded ‘to ' the
Bill. '
Clauses 16 to 28 were added to the Bill.
Clause 1, the Enacting Formula,.the Prea-
amble and the Title were added io .the
Bill.
‘SHRI BHAGWAT JHA AZAD: 1 beg
‘o move:
“That the Bill, ‘ag amended ,'be pass-
ed”.
MR. CHAIRMAN: The question is :
““That .the -Rill, .as ,Jme‘ndgd’ hM_
sed,” :
The Motion was widopted.
s by ;



